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15 '21 Hils. 

WEST BENGAL APPROPRIATION 
(VOTE ON ACCOUNTI BILL, 1968· 

THE MINISTER OF STATE IN 1HE 
MINISTRY OF FINANCE (SHR) K. C. 
PANT) : On behalf of Shri Morarji 
Desai, I beg to move for leave to introduce 
a Bill to provide for the withdrawal of 
cerlain sums from and out of the Conso· 
lidated Fund of the State of West Bengal 
for the services of a part of the financial 
year 1968·69. 

MR. DEPUTY SPEAKLR: The ques· 
tion is : 

"ThaI kave be granted 10 introduce 
a Bill 10 provide for the wilhdrawal of 
certain sums from and out of the Con· 
solidaled Fund of the Stale of West 
Bengal for the services of a part of the 
financial year 1968·69." 

1 he motion was adopted. 

SHRI K. C. PANT: I introduce the 
Bill. 

WEST BENGAL APPROPRIATION 
BILL· 1968 

rilE MINISTER OF STATE IN THI. 
MINISTRY OF FINANCE (SHR) K. C 
PANT): On behalf of Shri Morarji Desai. 
I beg to move for leave to introduce a Bill 
to authorise paymenl and appropriation of 
certain further sums from and out of the 
Consolidated Fund of the State of West 
Bengal for the services of the financial year. 
1967·68. 

MR. DEPUTY SPEAKER: The ques· 
tion is : 

"That leave be granted 10 introduce 
a Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of West Bengal for the 
services of the financial year, 1967·68." 

The motion was adopted. 
SHRI K. C. PANT: I introducct the 

Bill. 

15.23 Has. 
WEST BENGAL APPROPRIATION 

(VOTE ON ACCOUNT) BILL, 1969-comd. 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI K. C. 
PANT) : On behalf of Shri Morarji Desai, 
I beg to move.. : 

"Thllt the Bill to provide for the 
withdrawal of certain sums from and 
out of the Consolidated Fund oC the 
State of West Bengal for the services 
of a part of the financial year, 1968.69, 
be taken into consideration." 

MR. DEPUTY SPEAKER: Motion 
moved: 

"That the Bill to provide for the 
withdrawal of certain sums from and 
out of the Consolidated Fund of the 
State of West Bengal for the services 
of a part of the financial year 1968.69, 
be taken into consideration." 
Mr. Madhu Limaye. 
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MR, DEPUTY-SPEAKER: Don't 
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please. 
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(~). 
MR, DEPUTY-SPEAKER: We are 

hard pressed for time. Let us finish. You are 
responsible for disorder. Please see that 
there is order. 
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~m ~', :sro WI' lfifm<: ;;rrf~T 'f.T 
<:~~ rn 'for ~lf(<::r .q' ~', , 
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'TR' ~~if ~t m l'J'Tl;, 'fftt 'F'fcrn:r 
om!' (f'fo if~T g-i I ~if if; ~T 'Iii ~T '% 
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if ~li.r, &1f '{"f 'for ;ij-c 'fo<:\f ~, ~ 
'f.ryf ~'I 

MR. DEPUTY-SPEAKER: Now. She; 
K. C. Pant. 

SHRI JYOTIRMOY BASU (Diamond 
Harbour) : J want only five minutes to make 
a few observations. 

MR. DEPUTY-SPEA~ER: The rule is 
that only those hon. Members who write to 
the Speaker in advance get time. J have 
made one exception for two minutes. I 
am prepared to make another exception in 
the case of the hon. Member but he should 
conclude in two minutes. 

SHRI JYOTIRMOY BASU: I oppose 
this expenditure on the ground that al-
though in West Bengal there is great con-
centration of industry and wealth. the per 
capita income is still one of the lowest 
in our country. 

The cost of living in West Bengal is one 
of the highest in India. Rural housing and 
rural water supply have been totally neg-
lected there and the money that was al-
lotted from the Centre was actually re-
funded. Deep sea fishing has been neg-
lected because conspiring with a private 
sector man, the Minister there and also the 
Central Government have neglected that 
aspect. 

West Bengal is deficit in food produc-
tion because it produces other items which 
bring foreign exchange, namely cash crops. 
The Central Government are not willing 
to have a national food budget and they 
constantly want to pull the political string 
on food In the case of West Bengal and 
blackmail tbe peOple there. 
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M regards allocation of fUDds, althouab tion with cx-zamiDdari estates Rs. 4,10,00,000 

the Centre derives the maximum 1Dc0lll&- And thcre are also other items. Thus, out of 
tax, cess and CeDtral excise aDd forman this Rs. ~,871akhs over Rs. 400 lakbs are for 
exchanse earniDg from that State, ~ when eXPeDditure iD coDDectioD with cx-zamindari 
it is a question of plouabing bade: some, oC estates. I do not know whether it would be 
those funds to west JleDgal, they are ex- Cair to attribute all the eXPenditure to coli-
tremely miserly aDd step-motherly iD their ection charges iD respect of land reVenuc, I 
attitude. think iC he were here, would he be the first 

SHRI K. C. PANT: A Cew comments 
have beeD made. I find that my hOD. friend 
Sbri Madhu Limaye is not here. I thought 
that after haviDg made his points, he would 
be interested in heariDg the reply. 

SHRI S. K. TAPURIAH: He will read 
the SPeech afterwards. 

SHRI K. C. PANT: I wish he were 
here. Parliament is meant for hearing each 
other, not for reading the speeches later. 

SHRI S. K. TAPURIAH : That is what 
happens to him when he is not here. 

SHRI K. C. PANT: The first point that 
Shri Madhu Limayc raised was with re-
gard to land revenue iD West Bengal. J 
would like to submit that the land revenue 
there has remained unchaDged since 1937 
that is, for the last thirty years. In tbis 
period, the prices of agricultural commo-
dities have riseD aDd iC you compare this 
witb tbat, tbe land revenue has certaiDly 
not riseD iD relation to the rise of income 
of the rural population. 

SHRI S. M. JOSHI (Poona): What 
about expeDditure involved in that 1 

SHRI K. C. PANT: J am coming to that. 
He mentioned that the eXPenditure is high. 
The argument used was that those items on 
which you could get more should be taxed. 
That argumeDt could be used to increase 
the tax on land revenue also. It is a matter 
of how you lise the argumeDt. 

I now come to the point'about the fiaurc 
he mentioDed with regard to expeDses Cor 
collection of land revenue. He mentioned 
the figure of Rs. 5,87,16,000. My han. 
friend, Sbri Madhu Limaye, often chides 
us Cor misleading the House. I will not be 
sO uDcharitable, but he misread the figures. 
Having done that, he created a wrong im-
pressioD. Because this amouDt of Rs.5,87, 
16,000 consists of various sub-items. One 
is eharg~s on administration Rs. 981akhs, 
then management of government estates 
Rs. 2,11,000, survey, settlement and record 
operation.~ Rs. 74 lakhs, land records Rs. 
77,000, and finally expenditure in CODnee-
M2ILSS(cp)/68 

to acknowledge that Perhaps he misread 
these fisures. 

Therefore, that main ariument does Dot 
really hold good. The land revenue aSpCct 
has to be coDsidered by the West Bengal 
Government because if they want to abolish 
it, they will bave to consider alternative 
sources for increasiDg their revenue iD order 
to carryon the work of development, to 
task to which they will have to apply tbem-
selves. 

So Car as primary education is cODcerned, 
in the rural areas of W. Bengal it is free. 
It is also compulsory except iD Purulia. 
81 per cent of the children iD the 6-11 age 
group have been covered. ThoUih it is 
compulsory, I would admit that it is Dot 
actually so iD the fiold in all cases-aDd 
that is our experieDce in the rest of tbe 
couDtry also. Non. of us wbo move about 
can say witb confidence that it is compul-
sory and free in each and every COrDer of 
tbe country. But I can say that for 
girls upto 14, tbat is upto class eiibt, school 
educatioD in the rural areas is free. 

So far as urban areas are coDcerned, it 
has not been possible to il'ltroduce free 
primary education. But a begiDliing bas 
beeD made with 13 municipalities. So far 
as the Calcutta CorporatioD is concerned, 
some free primary schools are rUD by the 
Corporation wherever there is accommoda-
tiOD, Cor abnut 65,000 pupils. About-
1,65,000 primary pupils receive educatinn 
in other schools which are not free. 

But I want to point out to Shri Limaye 
that the expenditure on education is very 
heavy. He suggested that not enoullh is 
put on educatioD. That is not correct. Next 
year, 1.5. 7.25 crores have been provided 
in the State plan for educatioD, out of which 
Rs. 3.50 crores are for primary educatioD. 
Rs. 88 lakh5 have been provided for settiDIL 
up neW Primary schools in all areas, rural 
as well as urban, includinll Calcutta. 

SHRI S. M. JOSHI: What about 40 
per cent of the small boys in Calcutta who 
do DO! Ket primary education ? 
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SHa} K. e. PANT: I have given the 
fiaures. What more c:an } give ? 

Then he referred to the question of 
languaae. Under art. 348(1) of the Consti-
tUt!OIl, &glish is still the languasc of the 
Calcutta high Court. So far as language 
in the Utliversities is concerned, as you know 
they arc autonomous bodies and it is for 
them to take a decision ill regard to the 
lanlllale question. So far as the admini-
stration IOCS, legislation has been pas'cd 
by the West Bengal Assembly providing fLlr 
the use of BenaaJi in administration. Ben-
lali is used. But the same Act also provides 
for the usc of English. So as a matter of 
fact, both lanluages are in use in the ad-
ministration there. These are the points 
raised by Mr. Limaye. 

Mr. Basu referred to Bengal's diflicultks. 
He said money had been returned, which 
bad been allocated for c:crtain developmen-
tal purposes. He said, certain items had 
been ilDored and certain welfare actiVitie, 
bad DOt been carried OUt. I am in full sym-
pathy with him. We are this year disCussing 
the supplementary budget for the current 
)'I:ar, ending 31st March '68 and also the 
budsct for the next four months on account. 
Rc&ardiqa the current year's budget, in 
relation to which these criticisms have been 
made, I need hardly point out that this was 
tbeir Government and not ours. 

SHRI JYOTIRMOY BASU: 20 Yea" 
of CoIJII'CSS misrule. 

SHRI K. C. PANT: We arc discussing 
this year's budget, not 20 years' budsct. Sir. 
I recoanise the virtue of candour and they 
have been very candid in criticising tbeir 
own Government. But tbey are not in the 
habit of recognising these Governments 
as their own, because on the field they arc 
IiIhtilll the GOYernment all the time. There-
fore, they sct into a different groove. 
Their attitude towards the5C Governments 
is to make the most ofit by beinl in the 
Governments, but when it suits, them. 
to critiCise them. This same attitude has 
been retlceted in the sPeeChes made her". 
My sympathies are with tbem, that their 
Government did not do these things. My 
sympathies arc for the People of Bengal fL''-
whom these things are not done. But I 
am rather helpless in lbe matter, but J do 
appreciate the candour with which thl') 
bave criticised their own Government. 

SHRI NAMBIAR (Tiruchirappalli): 
Who criticised Whose government ? 

SHRI K. C. PANT : If I were to quote 
what Mr. Nambiar's party had to say 
about the other parties in the coalitiOtl, 
I would create a blood bath here. Let 
him not invite me to do that. These 
;Ire debating points made by them and by 
us. but the situation in Benlal is far more 
'erious. Bengal has its peculiar difficulties. 
It has the bil city of Calcutta. a high densi-
ty of POPulation and the refusee problem. 
When Mr _ Basu refers to income-tax, excise 
duty and customs duty, we apPreciate the 
place of Calcutta in the economic and 
commercial life of the country. It 
certainly gives the country revenue and it 
should be Proud to do so. But what con-
tribution has my friend Mr. Basu made to 
the enhancement of these revenues in the 
course of the IMt 8 or 9 months , The 
Deputy Prime Minister quoted statistics to 
show how many man days have beeD lost, 
how many factories closed down and how 
much production has gone doy,n. If they 
really waDt Benlal to prosPer. there are one 
or two pre-requisites. Peace and political 
stability must be maintained. Matters must 
be decided in the Assembly, not in the streets. 
Violcncc must be eschewed by all panics. 
These arc essential pre-requisites for econo-
mic development. I would only apPeal to 
my friends opposite who have;, the loud of 
Benlal at heart not to forlet these basic 
facts that without Peace and stability there 
~an be no economic development. If they 
want economic development and better-
ment of the people of Bengal, they should 
keep these basic facts in mind and to tbe 
extent they pCrDjit this to baPI'Cn in Bengal, 
to the same extent Benaal can help itself 
and the rest of the country. 

MR. DEPUTY-SPEAKER: The ques-
tiun is : 

"nlat the Bill to provide for the 
withdrawal of Certain sums from and out 
of the Consolidated Fund of the State 
of West Bengal for the services of a 
part of the financial y.:ar 1968-69, be 
taken into consideration." 

Tilt motion WQ.S adopted. 
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MR. DEPUTY -SPEAKER: The ques· The 1II0Ii"" WIIS adopled. 
tion is : 

"That clauses 2 and 3, the schedule, 
clause I, tbe EnaCliol Formula and the 
Title stand part of tbe Bill." 

Tire molioll WIIS ado pled. 
ClaUHs 2 and 3, the Scheduk, clQU~e ], 

the £_1111, Formula alld the Title were 
added to the Bill. 

SHRI K. t. PANT: I beg to move : 
"That the Bill be passed." 

MR. DEPUTY·SPEAKER : The ques· 
tion is : 

"That the Bill be passed," 
Tlte motio1l was adopted. 

]5.50 HIlS. 
WEST BENGAL APPROPRIATION 

BILL. 1968 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI K. C. 
PANT): I beg to move :" 

"That the Bill to authorise payment 
and approPriation of certain further 
sums from and out of the Consolidated 
Fund of the State of West lIensa] for 
the services of tbe financial year 1967·68, 
be taken into consideration." 

MR. DEPUTY·SPEAKER: The ques· 
tion is : 

"That the Bill to authorise payment 
and appropriation of certain further 
sums from and out of the Consolidated 
Fund of the State of West Bensal for 
tbe services of the financial year 1967·68, 
be taken into consideration." 

The motion was adopltd. 
MR. DEPUTY.SPEAKER: The ques· 

tion is : 
"That clauses 2 and 3, the SchedUle. 

clallSC I, the EnactinS Formula and 
Title stand part of the Bill." 

The motiOIl WIIS adoptrd. 
Clauses 2 and 3, the Sckdule, clause I, 

Ibe enacti", Formula Qnd Title were ad<kd 
to lhe Bill. 

15.S1 HIlS. 
RESOLUTION RE PROCLAMATION 
IN RELATION TO UTTAR PRADESH 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): Mr. 
Deputy,SPeaker, Sir, I beg to move : 

"That this House approves the pro· 
c1amation issued by the President on 
the 25th February, 1968, under article 
356 of the Constitution in relation to 
the State of Uttar Pradesh." 

I am not movin, the Bill in pursuance of 
your earlier rulin,. and the lIi1l will follow. 
It does not also contain the Financial 
Memorandum. Althou&h J think: the Bill 
as it is would do, since you have already 
giv~n a ruling it would not do and I am 
not moving that now. 

Sir, the events which led to the imposition 
of President's Rule and suspension of the 
ICKislature in Uttar Pradesh are well known 
to the House. The Chief Minister ulti· 
mately Persuaded himself to resi," when he 
found that it was not possible for him to 
carry on the governance of Uttar Prac!csh. 
After that. the statements made by the 
various constituent units of the coalition 
save rise to such a confusion in the: political 
state of affairs that the Governor foul'd it 
difficult to determine whether 1liiY parti· 
cular political &roup could form a stable 
government there. Actually claims Were 
made by the leader of the Conarcss Party 
in the ic,islature and by leaders of other 
parties also that they could form the Go· 
vernment. But the Governor came to thc 
conclusion that in these particular circum· 
stances no Government could be formed. 

A point may be raised as to why this 
Proclamation is brou&ht forward here when 
there is a likelihood of a JOvernment being 
formed in Uttar Pradesh soon. We would 
be very happy ourselvcs if a government is 
formed in Uttar Pradesh by Bny party. 
We would not be at all worried about 

SHRI K. C. PANT: I mo,,": whieh party comeS there. Any party that 
"That the Bill be passed." can form a good stable ,ovemment anll 
MR. DEPUTY·SPEAKER : The que.· can sive a clean and stable administration 

tion is : to the people there would be most Wei· 
"That the Bill be passed." come to do so. EveD with the possibility 

"Moved with the recommendation of the President. 


